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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax:
24044532/4024068/4023516
Website: http://mpcb.gov.in
Email: jdwater@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

No. BO/MPCB/JD (WPC)/Refusal/UAN
No.0000158600/CE/2310000758

Date: 11/10/2023

To,
Sai Shraddha Developers
28/10/1 to 28/10/5, 28/10/5A, 28/11/2, 28/12/2, 28/14,
Ambegaon Bk
Tal Haveli, Dist Pune. Your Service is Our Duty

Sub: Refusal  of  Consent  to  Operate  under  Section  27  of  the  Water
(Prevention & Control of Pollution) Act, 1974 and Section 21 (4) of
the Air (Prevention & Control of Pollution) Act, 1981.

Ref: 1. Your application for grant of Consent to Establish (UAN No. MPCB-
CONSENT-0000158600)

2. Show Cause Notice for refusal of consent issued on 25.09.2023

     WHEREAS,  this  office is  in  receipt  of  your  application for  grant  of  Consent  to Establish
under section 25 of the Water (Prevention of Control of Pollution) Act, 1974 & under section
21  of  the  Air  (Prevention  &  Control  of  Pollution)  Act,  1981  and  Authorization  under
Hazardous & Other Wastes (Management & Transboundry Movement) Rules, 2016.

     AND WHEREAS, Board office has issued Show Cause Notice for  refusal  of  consent vide
reference (2) for following non compliances.

1. PP has started the construction work without obtaining consent to establish. PP has
not paid penal fees

2. PP has not submitted architect certificate for completed construction work.
3. PP has applied for EC for expansion under violation.
4. PP has not submitted water supply and drainage NOC from PMC.

     AND WHEREAS, you have failed to submit the reply to the Show Cause Notice issued even
sufficient & reasonable opportunity given for the submission of same and in the absence of
the desired information, the Board is unable to take decision about grant of consent.

     In view of above, your application for grant of Consent to Establish is hereby refused
under Section 27 of the Water (Prevention & Control of Pollution) Act, 1974 and Section 21
(4) of the Air (Prevention & Control of Pollution) Act, 1981 for the above non-compliances. If
you are aggrieved by this order, you may prefer an appeal as per provision in the Water
(P&CP) Act 1974 & the Air (P&CP) Act 1981 within 30 day’s time from the date of receipt of
this letter.
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 Copy to:

 

1. Regional  Officer,  MPCB-Pune-  He is  directed to issue Stop Work Direction to the
PP with intimation to Planning Authority

2. Sub Regional Officer, MPCB-Pune I- for information. You shall communicate to the
applicant.
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